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CBNTRAL ADMINISTRATIVE TRIBUNAL. JABALPUR BENCH. JABALPUR

Original Application 646 of 2003

Jabalpur, this the 30th day of September, 2003,

Hon'ble Mr, Anand Kumar Bhatt, Administrative Member
Hon*ble Mr, G, Shanthappa, Judicial Member

Badri Prasad Bharose,
s/o Shri Bharese,
Aged about 40 years.
Watchman, PWI (East) Central
Railway Damoh(MP)

(By Advocate - Dr, R,K, Gupta)

1, Government of India,
Through Chairman,
Railway Board,
Rail Bhawan,
New Delhi,

2, Divisional Railway Manager,
Central Railways,
Jabalpur(M,P,)

3, Senior section Engineer,
PWI (East) Central Railways,
Damoh(M.P.)

applicant

VERSUS

RESPONDENTS

order ̂ORAI.

By Anand Kumar Bhatt, Administrative Memhar. .

This OA is about payment of arrears of pay and
allowances admissible to the applicant, consequent upon
the upgradation w,e,f, ̂ .1994, The learned counsel
for the applicant states^in this connection several
representations that have been made by him to DRM(P),
Jabalpur through proper channel i,e. Annexure-A-3,
Annexure-A-4 and Annexure-A-5, However, fio decision has
been taken by the cor^petent authority as yet.

2. Ends Of jusuce would be met if the applicant
ubmits a. representation to DRM Jabalpur (Respondent NO, 2)
ng with a copy of this order, and the drm, Jabalpur
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will decide the matter within a period of 3 months from the

date of receipt of representation from the applicant. It

Is ordered accordingly.

3. OA stands disposed of In llmlne.

(G,ShaiJbhappa)
Judicial Member

(Anand Kumar Bhatt)
Administrative Member
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